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PER: ANIL G. SHAKKARWAR

After hearing both the sides duly represented by Shri

Kartikeya Narain learned advocate on behalf of the appellant and



2 Service Tax Appeal No.71139 of 2016-Division Bench

Shri Rajeev Ranjan learned A.R. on behalf of the Revenue, we
note that the appellants are exporter of Carpet and they filed
claim for rebate of service tax paid in terms of Notification
No.41/2012-ST dated 29/06/2012. Out of various refund claims
one refund claim which is covered by Appeal No0.56-ST/2015
filed before learned Commissioner (Appeals) in respect of rebate
of Rs.3,74,877.25 was rejected by learned Commissioner
(Appeals) through impugned order. The reason for rejection was
that the appellant could not establish before the learned
Commissioner (Appeals) through submission of a chart to
indicate the quantum of rebate admissible to them as per Para-2
of said Notification and as per Para-3 of said Notification and
thus resulted in learned authority has not able to examine for
the requirement of Para-1(c) of said Notification. The learned
Appellate Authority has stated that the said chart was not
submitted therefore the requirement of condition 1(c) of the said
Notification could not be examined. We, therefore, remand the
matter to learned Commissioner (Appeals) with direction to the
appellant to submit said chart before the learned Commissioner
(Appeals) so as to facilitate learned Commissioner (Appeals) to
examine the issue with reference to the said condition 1(c) of
said Notification. In above terms appeal is allowed by way of

remand. Miscellaneous Application also gets disposed of.

(Dictated and pronounced in open court)
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